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[Mr. Deputy-Spe 1ker]
The question is :

“The Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill."

The motion was adopted.

Clause 2 and 3, the Scheaule. Clause 1,
lhe Enacring Formu.a and the [itle were
added to th- Bi.l.

SHRI NANDA : | beg to move :

*That the Bill be pissed.”

MR. DEPUTY-SPEAKER :
tion is :

““That the Bill passed.”

The motion was adopied

The ques-

17.41 bre

STATUTORY RESOLUTION RE : HAR.
YANA AND PUNJAB AGRICULTURAL
UNIVERSITIES ORDINANCE
AND
HARYANA AND PUNJAB AGRICUL-
TURAL UNIVERSITIES BILL

MR. DEPUTY-SPEAKER : Now we
take up the Siatutory Resolution of Shii
Shri Chand Goyal disappioving the Haryana
and Punjab Agricultural Universities Ordj-
nance, 1970 (Ordinance No. | of 1970) pro-
mulgated by the President on the 2nd
February, 1970.

Shri Shrl Chand Goyal

SHRI SHRI CHAND GOYAL (Chandi-
garh) : 1 beg to move :

“That this House disapproves of the
Haryana and Punjab Agricultural Uni-
versities Ordinance, 1970 (Ordinance
No. 1 of | 70) promulgated by the Presi.
dent on the 2nd February, 1970."

Sir, to appreciate the circumstances in
which the Ordinance has been brought, I
will state a little background. The back-
ground is that in 1961 the Punjab Agricul-
tural University came into existence with
headquarteis at [Ludhiana, but sometime
subsequently two campuses were staried —one
at Hissar and the other, Palampur in Kangra
District. My notice of disapproval will be
on the ground that no arrangement bas been
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made fo create a separate University for
Himachal Pradesh at Palampur and it is,
unfortuaately, that politics entered into it.
I will not hesitate to say that since the Chief
Minister of Himachal Pradesh, Mr. Parmar
and another Member of Rajya Sabha,
Shrimati Satyavati Dang have built up their
big agricultural farms on the bordér of the
two districts of Mahasu and the area from
which the Chief Minister hails, they are
interested in not developing the college at
Palampur into a university. On the other
hand, they are interested im setting upa
separate agricultural college in “olan  This
wil! be very unfortunate because the decision
will not be taken on merits but on political
considerations. In fact the campus at Palam-
pur is as good as the one in Hissar but
since the State Government does not favour
the idea of setting up an agricultural uni-
versity or the conversion of the campus at
Palampur into an agricultural university, the
Government is saying ‘We will have a multi-
purpose university for Himachal Pradesh,’

17.43 brs.

[Sbri K. N. Tiwary {n the Chair)

That is why I have mcved this motion
for disapproving the ordinance becaus:
whereas it makes a satisfactory arrangement
for Haryana, it has failed to make a similar
arrangement for Himachal Pradesh, Sir, I
would like to add that Himachal Pradesh
being a very important area from the poiot
of view ol research as well as from the point
of view of enhancing agricultural wealth and
the forest wealth, it is desirable thata
separate University for Himachal Pradesh be
set up at Palampur and its campus be con-
verted into a university.

1 have another grievance also. You
must be iemembering that according t» the
provisions of the Punjab Recorganization
Act the division of all assets was to be done
in the proportion of : Punjab—54.84%,
Haryana—37.38%, and Himachal Pradesh
and Chandigarh (Union Territories)—
7.78%,.

But wunfortunately what is nmow being
done is that assets are being transferred in
the ratio of 60:40 and no allocation is
made, no decision Is being taken, for separa-
ting the share or at least for fixing the share
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of Chandigarh and Himachal Pradesh which
was 10 be in the ratio of 7.78. According
to the provision of the Punjab Reorganisation
Act this was a condition precedent and I
think this is a great irregularity to the
Himachal Pradesh people and the Chandigarh
people and they will have a natural grievance
that their share is not being given to them.

Then, Sir, I want to highlight certain
important recommendations which were made
onlv a month ago bv a committee, by an
association of the Vice Chancellors o’ all
Agricultural Universities held at Ludhiana
some time ago and they have recommended
this, and we must bear in mind, these
agricultural universities have helped consi-
derably in bringing about this Green
Revolution throughout the country, There-
fore we have to pay more attention to this
agricultural knowledge and agricultural
science and I would plead with the Mnister
that when we want to sirengthen these
universlties it is equally necessary that under-
graduate training which at the moment is not
getting the necessary attention, should be
miven proper and adequate atiention. And
this nnder graduate teaching of agriculture
must be developed and must be given good
head.

I also suggest that there must be uni-
formity. Such uniformity has to be brought
about regarding the courses of study, regard-
ing the grading system, regarding the
attendance requirement etc, so that all the
universities in the country follow the
common pattern and not that they have their
different courses of study, their different gra-
ding systems and difference attendance re-
quirements. Now that we have a number of
ayricultural universities in the country it is
desirable and it is natural that that uniformity
must be brought about at an early date.

Then, Sir, { would alto point out that
there is a very serious mistake which is
being committeed in having so many exami-
nations in these agricultural subjects. I do
not know whether the hon. Minister is aware
that in each subject at the moment there
are 5 examinations in a tremester. Why
should we have tremester in the agricultural
universities when we have semester in all
other universities 7 T would plead with the
Minister that we should substitute the present
tremester system into semester system which
is being followed hy other universities and
the number of examinations which is st
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present 5 in each subject has got to be

brough down to 3, as is the practiee in all

other sciences in other universities,

Then I come to the problem of the
medium of instruction. There is a demand
throughout the country that we should
change over from English medium to the
medium of regional languages [ would
request that a start might be made from the
undergraduate studies and if we want to
succeed in that, all courses will have to be
prepared especlally in Hindi because there
are a number of universities which are situa-
ted in the Hindi areas. If we make a
beginning with the preparation of these
courses in Hindi undergraduate studies, under-
graduate courses, then, after some time, it
will be possible even at the university level
to revert to the regional languages from the
English medium. For that, I am suggesting
that proper attention must be paid for
preparing courses of study and especially
we must take a start with Hindi.

The Home Science colleges are being run
by State Governments. It is desirable—and
it has been recommended by a number of
Commission on agricultural universities —
that these colleges must be transferred to
these agricultural universities,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : We have no objection

SHRI SHRI CHAND GOYAL: A
number of these colleges are developing to a
very good level. I know that the Home Science
College of Chandigarh has a first class stan-
dard and it ip a first class institution. These
colleges have already developed and they
bave a good programme of undergraduate
study ; post-graduate studies should also
start in them so that they develop to their
full stature.

Students” welfare is also an important
problem because a number of the graduates
who pass oot are usemployed, They have
to be provided with adequate emyloyment in
appropriate positions. In cach university,
an empioyment burcau should be opened
where all the unemployed graduates will be
regisiered and proper steps taken to provide
them with employment.
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[Shrl Shri Ch.nnd Goyal]

we have to run even agriculture as a
-profitable. ‘industry. For that we should
reosient tho systerm of training so that the
‘grajuates may make themselves more uselul.
Now there is 4 tendeacy for educated people
ito.revert to agriculiure ; uspecially of the
-uscmployed who have passcd out from
agricukural universities  are given p.oper
-trainiog and reorientatiop, they will oertainly
.bring about a greater green revolulion in
the couantry, provided adequate facilitics are
given to them,

.There are a number of ogricultural
universities which are fully developed where
we bhave trained stafl, senior members, There
are others in the developing stage. Il we
muke rules for the traosfer of these senior
members cither on small tenure or for short-
Aderms to developing universities, they can
belp in research work there, improve the
teaching standards and also help in their
programnme of expansion. This is also a
‘need of the times,

Next with rzgard to research work. In
Israel which was just a desert, the Jatest
position is that vegetables and fruits collec-
ted in the morniog from the fields are now
served at the lunch tabe in Lond.n, Paris
and New York  They must have developed
their marketing system taking a lot of
trouble. If a small country, couniry like
Israel con do it, why should we not ? There-
fore. there is need tor research in food
process.ng and technology, in marketing and
in ogricultural engineeriug and Jivestock
development.  Thesg are the fields where
research work is necded and I hops the hon.
Mipis er will piovide a dirvction for work in
_these fields.

Comlrulo stafl amepities, the staff of
sgricultural uiver.ijes are oot ihat highly
paid as those of the medical, engiocering or
other universities. 1 shiok. we must uow
take up this question of increasing their pay
scules and we must also make some provision
for tiseir housing, medicql mid -aud pension.
It is time we made. rules and coosidersd
them on a footing of equalify with. dn safl
serving in other universiiles. .

. So far &% eXxtension is ‘conoermed, this
~Universily should help the farmers “in . 1hoee
“'ways—by offering plan-service fot ‘the farm
- siructure inclading: rural  houses;: 1obe-wells,
catile and poultry fartes ; design- and archi-
fectural services ; and construction services,
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The farmer should be given adequate aid by
the States to enable him to do his duty
towards the country.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : [ beg to move :

“That the Bill to provide for the
establishment of two independent Agri-
cultural Universities in place of the
Punjab Agricultural Universi'y consti-
tuted by the Punjab Agricultural Univer
sity Act, 1961, and for matters cons-
equential on, or connected with, the
establishment of those indcpendent
Agficultural Universities, be taken into
consideration.”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order. 1t is stated in the
Statement of Objecis and Reasons that both
the legislatures of Punjab and Haryana have
passcd Resolution authorising this House to
pass an Act like this, A little history is
necessary in this connection,

There was the Punjab University Act,
1961, There is ooe Punjab Agricultural
University at present situated in Ludhiana
which is within the territory of Punjab. In
our Constitution there is no extra-territorial
jwisdiction of any State. So, the Haryana
Legislature has n» jurisdiction ioside
Punjab.

There are three provisions in the Consti-
tution under which Parliament can make
law relating to subjects in List No, 11, . Ove
relaies 10 Emergency. Another is when the
Council of § p a Resolution by a
certain majority that it is necessary in the
interest of the country that Parliament should
make such a law relating 1o Siate subject.
The third one is article 252 which reads :

“If it appears to the Legislatures of
two or more States to be desirable that
any of the matiers with respect to which
Parliament has no power to muke laws
for the States except as provided in
aiticles 249 and 250 should be regulaied
in such States by Parliament by law, and
il resolutions to thut effect are passed by
all the Houwse of the Legislatures aof
those States, it shall be la.ful for
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Parliament to pm an Act for regulating
that matter accordingly, and any Act so

. passed shall apply to such States gnd to
any otber State by which it is adopted

. afterwards by resolution passed in that
behalf by the House or, wherg there are
two Houses, by each of the House ufthc
. Legislature of that State.”

Thilis sufficlent for .our. purpose. Under
this Bill three things have been done. The
Punjab Agricultural University Act, 1961 has
been repealed. That Agricultural University
has been dissolved and two Ubiversities. have
come into being. So far a= the dissolution
of the Punjab Agricultural University is
concerned, only one State is concerned, that
is Punjab, Haryana has nothing to do with
it because Ludhiena in which the Unlversi y
situated is within the jurisdiction of Punjab
and the Punjab Legislature has sole power
to make laws regarding its dissolution etc,

Integration, regulation, etc, are all
covered by VIl schedule List Il
“Imterruptionsy 1 am saying that constilu-
tionally this House has no power to consider
such a Bill.

18.00 brs

MR. CHAIRMAN : How is it for the
Chair to decide ? It is for the House to
decide.

SHR1 SRINIBAS MISRA : Under the
rules it is the Chair which should decide,
On a point of order, the competence of the
House to legislate on certain things can be
raised and the Chair should decide whether
a particular Bill can be taken up .
(Interrupttons.)

If two States agree a law can be passed
by Parliament. Puhjab has egreed. Haryana
has no jurisdiction.

MR, CHAIRMAN : It has also agreed.

SHRI SRINIBAS MISRA : The point
is, Can Haryana agree to & dissolution of
Punjab University ? If it is only one State
which can agree, ParHament® will have no
power to make law. In this case, Haryama
has no jurisdiction to say about the !:Ii‘nn:lw
tion of the Punjab Agticultural University.
If Tamil Nadu and Pupjab pass & resolution,
can Parliament make s law regardiog Punjab
University 7 There is another State alsp,
Himachal Pradesh, -which is concerped. It

‘has an Assembly, The third State is also
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there. Inthis case the third State isa
Union Tertitory whish. has. net passed any
resolution. But because it is a Unipn
Tertitory, Parliameny bas. the power to mke
law, My contention . is that Hamna’s_
passing a resolution will not give power to
Parliament to make law on behalf of more
than one State.

Something hes also been about the
Industrial * Disputes Act, whether it Il
applicable or not. Who has givén power 1o
this House to make a law regarding that ?
Civil court Jurlsdiction is taken away by’
saying that if the vice chancellors or the
chancellors do not agree, the secretary of the
Central Government here will decide it. [
am referring to clauses 37, 41 and 43. All
these are beyond our jurlsdiction. Probably
it woild- have been better if Punjab dissolved
ils university and Harvana - established its
university by arother - Act end ' Punjab
established #ts university by a separate Act.

At one place it says that the university
is dissolved ; clause 3 dissolves it, the Punjab
Agricultural University. ' In clause 7 it says
that a corresponding  university shall be
deemed to be established —not established,
but deemed to be established.

Cl. 41 says : “Any obligation incurred,
before the commencement of “this Act, by
the existing University to confer any degree'
or otfer academic distinction on, or to fasue
any diploma.. shall.. be the obligation of
the Punjab Agricultural  University.™ T¢
does not exist. The old university is now
dissolved and you again saddle that univer-
sity with some obligations of the dead
university which yoo are dissolving. Theré-
fore, the wholg thing is Inconsistent, "The
draftsmen have become very fond of the
word “corresponding”, and it will create
more confusion. My point is that this
House has no jurisdiction to discuss and
consider this matter and pass it.

SHRI ANNASAHIB SHINDE : The
hoo. Member is urnecessarily creating
confusion and ‘he himself appears to bé
confused over the matter. What T would
like to point ‘out before the House is ' that
article 252 of the Constitulio? 1§ vety clear;
1t explains under  which * circumstances
Parliament can enact a legislation for two or
mote States. Ifit is a State subject, in
which the State legislature is comipetert 10
enact a law, it can do it, But in @ ‘ralleg

s m=emn :-... T
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with respect to two States, if the two State
legislatures empower Parliament and pass
a resolution to the effect that Parliament
should pass the legislation, then Parliament
is competent to enact such a legislation

In this case, the Punjab Assembly has
passed a resolution that such and such an
enactment—authorising Parliament to do
it - should be enacted by Parllament,
Similarly, the Haryana Assembly also has
passed a resolution. So, article 252 is very
clear, It says :

“If it appears to the Legislatures of
two or more States to be desirable that
any of the matters with respect to which
Parliament has no power to meke laws
for the States except as provided in
articles 249 and 250 should be regulated
in such States bv Parliameat by law,
and if resolutions to that effect are
passed by all the Houses of the Legisla-
tures of those States, it shall be lawful
for Parliament to pass an Act for
regulating that matter accordingly.. *

Here, as 1 have already submitied, resolu-
tions have been passed by the respective
legislatures, and there is no bar whatsoever
for this Parliament to enact this legislation.
If the matter needs legal interpretation, the
hon. Member is free 1o take it to the
Supreme Court.

MR. CHAIRMAN : The Punjab
Assembly as well as the Haryana Assembly,
both have passed resolutions. So, your
point of order is not valid. (/nterruprion)

SHRI SRINIBAS MISRA : Have you
given your ruling ? (/aterruption)

SHRI ANNASAHIB SHINDE : 1 was
submitting that his Bill be taken into
consideration. 1 think the hon. House and
all the hon. Members will appreciate why
the Government is proposing a Bill of this
pature to this hon. House, 1t has been the
Government of India's policy that each
State must have one agricultural university,
Itis also well kmown and wvery much
appieciated by this House what important a
role is being played by the agricultural
universities in the development of agriculture,
Nauturally, the ersiwhile Punjab State was
ole composite unit and Haryapa area was
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the reorganisation of Punjab took place,
and the two States were formed, Some
areas went to Himachal Pradesh, Two new
States came into  existence—Punjab and
Haryana. There was agitation in Haryana,
and perhaps a very genuine demand, that the
Haryana people must also have a separate
agricultural university. The hon. Members
from Haryana know that there was even
some agitation carried on and some disturb-
ance also took place. It is consistent with
the Government of India's policy that since
Haryana s also a very important State
from the point of view of agriculture—it is
giving us a lot of wheat and agriculture is
developing wvery well there~if a separate
agricultural university is established in
Haryana, it will make for a greater contribu-
tion to the devslopment of Haryana.

So, this is a simple measure of bifurca-
tion of the universities. Hardly thete is any
poiot of controversy at all. It will facilitale
the genuine aspirations of the local people
and thercfore both the legislatures—Punjab
and Haryana—have requested this Parlia-
ment that such an enactment should be
passed by Parliament.

In this bifurcation also, some broad
principles have been accepted. When the
asscls and lLabilities of erstwhile Puniab
were bifurcated as between Punjab and
Haryana some priociples were accepted.
More or less the same principles are being
accepled in this case for bifuscation of
Haryana and Punjab agricultural universities,
Therefore, 1 hope the hon. Members wili
appreciate this and pass this Bill without
any controversy. 1f there are any points
raised thereafter, 1 will reply to them at the
end. 1 do not think there is any point on
which there can be any controversy iu this
House.

1 know that Shri Shiv Chandra Jha has
given notice of a motion for the circulation
of the Bill for eliciting public opiniom.
When both the States have agreed toit, I
do pot think there is any need to elicit
public opinivn on this.

Coming to the reason for promulgating -
the Ordinance, the normal academic life of
the University was being aflected by
agitations eic. So, naturally, goveroment had
o take reccurse 1o promulgating an Ordin-
ence oo the 2no February teceuse Farba-
ool wis ool i sesaicn @ (bat tme, Now



188 Starurory Resolution and CHAITRA 7, 1852 (S4KA) Haryana -nd ruw 186

that the House is in session, we b ve taken
the first opportunity to come to the House
and I appeal to the good sense of the hon,
Members to give their unanimous support (o
this Bill.

MR. CHAIRMAN : The Statutory
Resolution and the motion for consideration
of the Bill are before the Homse. There is
an amendment for circulation of the Bill
by Shri Shiv Chandra Jha ? Is he
moving it ?

SHRI SHIV CHANDRA JHA (Madhu-
bani) : Yes, Sir. 1 beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon by
the 30th April, 1970." ()
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¢, wofey sfodt alx ox ag e=f &g=
Az W w4 saw ag g fF s
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SHRI SHEO NARAIN (Bast)) : Mr,
Chairman, we support the Bill as both the
Assemblics have agreed to it and have
passed Resolution to ‘that effect. =}

wRwafedl ¥ oF w @ w T e
N o fear § fsm oft @Y warT
Srgar g, I 9 smevww fear e
Igar g wifts S of@r w3,
g™ W Gome 7 0w & gfrafed @,
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afe fear e ¥ fear | s gen
AT g g 7 | gfafady ag wanT @
fE ot gaar sww WX OEer FT@T 2,
st &1 ¥ @ = W w7, mE@nEw
W T &1 E A £ A g
F &1 & it g A g fF ouw
e gfrafedt @, ot awfaer s
T favafaarem a1 qga g ag @
WIfF q@ HIWTTA T WEEd #, qF
T T & W qveE) el wE oW
Ferg gt Y | 7@ awfa T ¥ ¥
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&t waataat w1 wxgle s A
oo (SRR ). TG, @ A oaw
|
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Hissar University will need special aid from
Centre for research on sugarcane and colton.

et gradw 6 Frew ¥ fad o
WOw WA gt ¥ M Eam, a6 ag
TAWT FT a4 | g oF dwr g
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Haryana has no imdustrial base. It isa
.purely agricultural State. Therefore, the
Agricultural University should be helped in
the best possible way by the Centre to

progress fast and to meet the needs of the
State.
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SHRI HEM RAJ (Kangra) : Mr. Chair-
man, Sir, I welcome this measure because it
will be welcomed by the three units which
separated at the time of the reorgani+ation
of Punjab.

So far the motion of Shri 8. C. Goyal
fs concerned, there was a feeling at the time
of reorganisation of Punjab that certain
fnstitutions at that time were kept common
for all these three areas, that is; Punjab,
Haryana and certain territories from Punjab
that were transferred to Himachal Pradesh
and that those territories also had a share in
whatever was divided at that time and that
share was mentioned in Sections 48 to 52 of
the Punjab Reorganisation Act itself.

18.25 brs.
[Mr. Speaker in the Chalr)

Thercfore, at that time all these three
regions have got certain economies of 1. |-
own. S0 far as Punjeb and Haryana arg
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concerned, they have got an economy
dependent on agriculture and so far as
Hiwachal Pradesh is concerned it has got a
Piyerent economy~hill cconomy. Therefore,
it was cssential that Punjab Agricultural
University should have been bifurcated and
these three units should have got their own
universities. My complaint is 1hat at the
time when this university was formed in
1961, there were (wo campuses—one at
Hissar for animal husbandry and another for
agriculture at  Ludhiana -the Ludhiana
College of Agricuiture.  In 1966 another
campus was created and that was crecated at
Palampur in Kangra district which, at that
time, formed part of Punjab and that
campus also ¢njoyed a reputation of its own
so far as hill economy was concerned.
Several represeniations were made by the
hill people of Kangra district that when
Punjab Agricultural University was going
to be bifurcated, the campus which was
situated at Palampur should be raised to the
status of a wuniversity, But that was nol
heeded to by 1the Central Guovernment.
Therefore, my complaint is : il it is seen as
to which is the most suitable place for
location of the university, then Palampur is
the best place where this university should
be located because Palampur is at the centre
both of Eastern Himachal Pradesh as well as
the Westernal Himachal Pradesh. So far as
Simla is concerned, it les in snow-bound
area. It is always snowing there. So far
as Palampur valley is concerned, it has got
its rich agricultural fields both of paddy and
wheat. Moreover, there is the Doon wvalley
of the Una Tehsil. This is the foodgrain
growing arca which can make Himachal
Pradesh self-sufficient. You know, Sir, at
present Himachal Pradesh is deficit. When
sgriculture is  developing in  Himachal
Pradesh, then that area can become self-
sufficient in its food requirements. That
place has also got a salubrious climate. It
is connected both by railway and road.
That place is the most suitable place both
from the temperate climate as well as from
the cold climate point of view.

Therefore, our grievance so far as the
transferred areas are concerned, is that the
Centra! Government has not heeded to their
request though several representations were
made. One thing more. In that respect I
want to submit to the hon. House that this
gampus Was simply created for rescarch both
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in hill crops as well as for the foodgraln
pu:poses and this work has been done there
nicely right from the Lahaul-Spiti valley o
the western portion of the Himachal Pradesh,
Therefore, in 1hat case it was essential that a
university should have been created and this
university should have been located at
Palampur. At the same time it has to be
noted that it has got 11 to 12 centres which
are already serving this area. But then at
the present moment what has been done is
that because there is no university in
Himachal Pradesh, this campus at Palampur
has been tacked on to the Agriculture
University at Ludhiana.

MR. SPEAKER : Was there anything
provided in the Bill for the Central Govern-
ment also ?

SHRI HEM RAJ : It is the duty of the
Central Government that when it is changing
the Hissar Campus to the status of a
university, it can very well raisc the campus
at Palampur to the status of a university.
That is our grouse. .

Moreover, Sir, there are so many
Reports. There is the Wanchoo Commitice
report that regional imbalance should not
be there. What is happening in Himachal
Pradesh ? In Himachal Pradesh itself only
the eastern regions is being given certaia
things and mot the western region, the
transferred area. My grievance is that even
one university which we wanted has not
been given to that area. Consequently there
is dissatisfaction in the areca. This Kangra
district is the only area which has given
the largest number of martyrs in both the
Chinese and the Pakistani aggressions. These
are all martial races who have sacrificed so
much for the country ; they are being
peglected ; that is my grouse. [ would
impress upon the Central Goveroment that
this arca which has been integrated with the
Himachal Pradesh should be given a fair

deal. The university should be located
there. At present there is no university
there. In the recent budget speech which
the hon Minister there made in the

Himachal Pradesh Assembly he stated :
“The current year was marked by
many outstanding achievements in the
Pradesh. The Government was able to
make a great headway towards the
establishment of & university for the
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Pradesh. This multi-feculty university
having special emphasis on agricultural
and allied services is expected to start
functioning at Simla in the coming
year.”

" Simla is not the proper place ; it should have
, been established at Palampur. When a
multi-faculty university has been granted
there, then, in that case the campus of
agricultural college at Palampur should be
['raised to the standard of agricultural
universitv and that should form part of
Himachal university. But, at the same
time my grouse is one more  This Central
Government is the custodian of the territory
of Himachal Piadesh, and we have got a
very bitter experience. Mr. Speaker, when we
parted company with you, from Punjab,
then, we were assured by the Central
Government that all the assets which will
be coming to us will be in the ratio of
54.34 and 7.84. They will be giving 7.84 on
the basis of population which will be
transferred to us My grievance is that the
Central Government, in spite of our claim,
has ignored all those claims and this has not
been given, Sutlej-Beas link, Bakra Dam,
all these are in our area but they are not
given to us, their management rests with the
Punjab Government. There is duplicity of
control of the two Governments in that
very area which belongs to Himachal
Pradesh. In cliuses 43, 35 and 37 it is
said that this college will remain a part of
the Punjab Agricultural University and when
Himachal Pradesh establi-hes a university
then the question of the assets will be
decided by the Chicf Secretary of Himachal
Pradesh and the Vice-Chancellor of the
Punjab Agricultural University. My grouse
is, at this very moment, in this wvery Bill, it
should have been stated clearly what will be
the share of Himachal Pradesh in the assets
which will be passed on the Himachal
Pradesh at the time when they establish
university there are campus raised to the
standard of a university there

Therefore, 1 have tabled certain amend-
ments which have not been circulated. They
are with the Secretariat. They may be
circulated so that I could move them which
will enable us to demarcate the share of
Himachal Pradesh.

So far as the different properties are
concerned, they seould also be demarcated.
When the multi-faculty university ls estab-
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lished in Himachal Pradesh, the question of
service and assets etc. will arise, It is
therefore proper that in this very Bill these
things should be demarcated,
With these remarks 1 welcome the Bill,
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SHRI SRINIBAS MISRA (Cuttack) :
Mr. Speaker. although there is enough
reason to welcome this Bill, because it
satisfies the needs and aspirations of the
people of Haryana to have a separate agri-
cultural university of their own, it is
regrettable that this Bill only reproduces the
pattern of other University Acts in the
country and suffers from all those defects,
perhaps in a worse form.

As I stated previously, this should have
been & comprehensive Bill so that it can
cover Himachal Pradesh also so that by
simple adoption of a resolution or by simple
extension Himachal Pradesh could have one
agriculiural unnersity at Palanpur. But
that has not becn done. It hasonly been
prescribed that the Palanpur research insti-
tute and attached institutions will go to
Himachal Pradesh in case Himachal Pradesh
constitutes a university. That could bave
been a constituted in this Bill itself, but it
was not done.

Sir, 1 hope you will agree with me that
this Government is accustomed to being
justled about. If it is pushed about suffi-
ciently it would concede to the demand.

SHRI ANNASAHIB SHINDE :
is no lack of pushing.

There

SHRI SRINIBAS MISRA : If you
ceme forward with such & prepossl of your
own even before pushing, then there will: be-
no pushing. It sppears that some people at
the top level think that there must be
sufficiemt agitstion-to make them work. Per-
heps, they are waiting for the Himachal
Pradesh people t0 come forward and push
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with gusto so that they could pass another
Act to constitute a university there.
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Deans or Principals by virtue of their offices,
Sccretaries, Directors—all of them—are

Although this is a welcome re, it
suffers from so many defects They could
have removed some of the defects very easily.
For example, they could have very easily
repealed the Punjab Agricultural University
Act so far as Haryana is concerned and the
old University Act in Punjab could have
continued, I do not understand why this
university should be dissolved. The Bill
starts by saying that the Punjab Agricultural
University shall be dissolved. Why should
it be dissolved 7 It is an old University
and it is continuing and it shou!d continue.
Only a portion has gone to Haryana, It
passes my comprchension why  this  process
was adopted. Why should it be dissolved
when the University continues,

Then il you dissolve the old university
will the new university be responsible for
the actions ol the old university 7 There
are so0 many incumsistencies in the Bill
itself. Clauses 3 and 4 of the Bill are
inconsistent, They cannot be consistent.
You say that the existing university will be
the Punjab University. Then how do you
say that it is dissolved ?

Then, have you done anythinz to
improve the pattern of the university ? No,
the pattern has not been improved. The
so-called autonomy of the university has
been negatived here. Ewverybody is  an
official dominated by the government and
the final authority is the government, Thanks
to the advice of the Hairyara Government,
industrialists will also be represented in the
Board. The businessmen will also be there.
What have they got to do with education ?
Only agriculture, education, veterinary and
medicine are the subject-matters of the
agricultural university.

Where do businessmen and industrialists
come in? It is simply preposterous that
in 1970 when students are clamouriog for
representation on wuniversity bodies, indus-
trialists and businessmen are being brought
in and students are again kept out. This
is an other instance of how the authorities
here want more jostling. Everyday they
are being jostled by students, What was

repr ted but not the teachers. Are the
deans the sole teachers of universities ?
It is en agricultural university and persons
who are experienced and who really are
running the university should be there ;
their representatives should be there, Instead
of that the old pattern of Governor being
the Chancellor and the Vice-Chancellor to
be nomioated by him i¢ followed ; that is,
they believe that it should be of the same
pattern as other universities. The hon,
Minister would resp the same [ruit as we
are reaping in other universities, for
example, in Banaras Hindu University God
forbid if he believes in it that such thigs
should happen in an agricultural university.
If it is closed, that is the end of research
and agricultural education for some time,
again 1o be repeated after one vear,

There are certasin  provisions which
should not have found a place in it ; they
are perhaps imported for some ulterior
purposes. My first objection is to the use
of the word “‘corresponding” which has
been made so wvery familiar in the Banking
Bill where we had the terms “bank” and
“corresponding bank™. Perhaps the drafi-
man was somehow thinking of that when he
drafted this by using the word “correspond-
ing”. It would have been better to clarify
by saying “Punjab Agricultural University™
and “Haryana Agricultural University*.
What is the use of this word ‘‘correspond-
ing university” ? Corresponding to what 7

SHRI RANDHIR SINGH : Corres-
pondiog to each other.

SHRI SRINIBAS MISRA : Why
should you not use two words 7 You have
provided separately for the constitution of
the Board of Haryana and Puniab You
have used the word *“‘corresponding” 10
create confusion worse confounded,

Then, unoecessarily you have tried to
hit at servants who are serving the univer-
sity by saying that when they are transferred
from Puojab to Haryana they will not claim
any compensation. If they are entitled to
COm ion why should they not claim it ?

the harm if they conceded this d d in
this Bitl itself in 1970 7

19.00 brs.

Then, teachers also are not represented.

Wh): should you deprive them of it 7 What
was the use of incorporating such a provi-
sion in the Bill itselfl ?

Then. regarding disputes that will arise,
only the word dispute §s used. Dispute
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between whom and whom ? [If the dispute
is between Punjab and Haryana Universi-
ties, of course, the Vice-Chancellors sit down
to decide. If the dispute is betweem out-
slders and some university, these two Vice-
Chaacellor should dzcide the matter fogether
and if they differ, the Ceniral Government
will decide, What of the courts of law ?
If there is any dispute regarding a contract
or some other matter, students’ status, dis-
crimination against students, will both the
Vice-Chancellors sit together and decide and
will the right t» approach courts of law be
taken away ?

Barring these defects, of course, the
measure is welcome, Let us hope that these
two univerities will prosper side bv side and
will give a lead to the country,

MR. SPEAKER : The Business Advi-
sory Committee had the intention in view
that the agenda that we keep for today,
specially this Bill, should be paswed today ;
otherwise, it will be very difficult.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : We can pass this Bill today.

SHRI SRINIBAS MISRA :
continue to sit for some time more.

Let us

SHRI NARENDRA SINGH MAHIDA
(Anand) : Mr. Speaker, Sir, | welcome this
Bill. We have also agricultural schools
and colleges in Gujarat and a university is
uoder formation. I am an agriculturist
myself. 1 personally feel that all these
universities are far away from realism.

The local farmers have nothing to do
with these agricultural universities, These
universities are white collar institutions.
I want to bring la the notice of the
hon. Minister that this attitude, that
those who do not spoil their hands, keep
them cjean, are censidered high-born or
people of higher status and that those work
and spoil their hands, whether in the ficld,
or in the factories are of a lower status
should go away fiom this country, It
should have gone away long ago, 20 years
ago. But we are still far away from the
reality. That is why I want to express my
opinoin that agriculture which is the only
main  industry in this country is most

negiested.

sities

The urban people are not agriculture-
minded. The importance is given to busi-
pess houses ; the importance is given to
industrialist. An agriculturist is neglected
in this country. Unless we take up this
problem with national outlook and give all
the upliftment to agriculture, this country
will nmot progress irrespective of the fact
whether you have big Bokaro Plant or other
steel plants.

Agriculture is still in in fact stage in
India ; rural India is neglected. These
universities are merely urban institutions.
They have nothing much to do with the
rural areas. You will hardly see an agri-
cultural university which is connected with
rural areas where rural people can go and
ask opinions how to improve the seed, how
to improve the yield, etc,

With these words of caution, 1 support
the Bill and 1 would like to tell the hon.
Minister, have these institutions by all
means but make them realistic and connect-
ed with rural Iodia,

SHRI JYOTIRMOY BASU : Mr,
Speaker, Sir, since the planning in
this country had been designed by

foreigners, 1 am not surprised to see the
outcome of this country and the outcome
of this Government.

Agriculture has been neglected through-
out this country and my State is the most
backward one Take the average annual
rate of growth in percentage terms between
1952-53 and 1964 65 and the figures for
rice, are: All-India—3.18; Punjab—8.68
and West Bengal—1.38. Now, in regard to
per acre rate of growth ..

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
On a point of information. Is he talking
of agricultural inteliigence growth or agri-
cultural production growth ?

SHRI JYOTIRMOY BASU: Both.
Let the people know how briliant your
performance has been during the last 20
years. The Annual growth of per acre yield
between 1952-53 and 1964-65 is : All-India
—1.68 : Gujarat—443 and West Bengal—
|24, '
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Then, about the instituti'n of financing,
of the total amount of ®Rs. 24.27 crores,
Maharashtra has given... farerruptions) --
I am trying say about the growth of l.lﬂ
culture, That is very important.

SHRI ANNASAHIB SHINDE : The
demands of the Ministry of Food and
Agriculture are coming up for discussion
later.

SHRI JYOTIRMOY BASU : Please
don’t try to take cover under that, Your
performance is fur from acceptable. The
whole country has been enslaved in the hands
of others because of the neglect of agricul-
ture., You have been perpetually importing
your essential foodgrains and billions of
rupees have been deposited in  this conntry
by the Yankees and that money is being used
against you. Now, vou are stepping into
their trap for the importation of cotton.
They are doing cultivation in South Korea ..
(Imterruptions .

MR. SPEAKER : Mr. Jyotirmoy Basu,
you please reserve these remarks for the
demands of the Ministry when they come
up.

SHRI JYOTIRMOY BASU: I would
say, Instead of concentrating more on these
, Government  agricultural universities, by
encouraging bureaucrats and stooges, if you
try to take students’ representation and
| teachers® representation and dovote more of
['your time and energy on rural research, seed
development and its distribution, etc., you
ywould have done a good service to
pthe people of that area. You have
wanted to deprive the labour, That
shows your attitude, your much-professed
, socialism. You want to deprive the
labour that has come from Punjab and other
! places. You do not want to take any
,demand for compensation however fair and
proper it may be. What is this attitude ?
What about those children of real kisans
and landless labour —those who really work
on the land 7 What about educating and
. teaching -them in the art of modern scientific
agriculture 7 What are \ou going to do
about the emplovment of those agriculture
" graduates - whatever vou mav call them —
‘after their completiva of education ? To-
‘day you have got about 70,000 engineers in
. India who arc oa the :dge of their patience.
They have lost ail coafidence in you. Un-

less you implement land reforms, unless you
g0 in a big way from minor irrigation to
tapping of sub-soll water, this production
of agriculture graduates is not going to help
yon. I want to say that this whould have
been a very welcome thing If the Govern-
ment had squarely faced the problem today
and after-wards. Unless they do that, they
will bs indulging in bigger chaos, more
frustration and more desperation,

ot forar wox W : werw wET. .

MR, SPEAKER : May I know under
what unless you can speak for a secund
time 7

ot forr o W A T @
T ar ) #fastaA @ fadr adt aven
ar |

weqw gy A AE g, W
A 1 997, I9F 1T §Y Higy |

st wrwr: s ¢ fv W
Ofer o= 1€ i e qar 21 ¥ fad
g awa & fag ater ar)

MR. SPEAKER : No, No. You had

your say. Thls is not second reading. You
bad your say in the first reading.

st fire wx W qemr wEw,
g 3% g g & fad aweae Ox
I9 g7 AT 4T |

MR. SPEAKER : I am not going to

allow you. I am not going to setupa
precedent like this.

st frrwr wr: 9w o ®
garfas wfad |

weaw AT ¢ ¥ GIORY TEET @
§ s Fraw sos) oo o 3% | W
ag oA & & T S & AT g ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO-OPERATION (SHRI ANNASAHIB
SHINDE); I am thaokful to the hon,
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Members for expressing their general support
for this Bill. Naturally hon. Members
have made a number of suggestions while
making observations on  the various
provisions of the Bill, 1 appreciate
them because hon. Members expect that
these agricultural universities should be a
very effective instrument in development of
agricultural research, education, etc. Many
of these suggestions are welcome suggestions.
They will be useful for us and also for the
Indian Council of Agricultural Research in
their day to day administration and formu-
lating the policy.

Shri Hemraj and Misraji and others
raised a point as to what is likely to happen
in regard to Himichal Pradesh because an
Agricultural University will be coming in
Haryana, but what about Himachal Pradesh ?
1 think, if the hon Members carefully go
through the provisions of the Bill, they will
find that Government in principle have
considered thiz position that in due course
Himachal Pradesh Agricultural University
will come up. The question is : why it has
not been done immediately. The difficulty
is that as is known Himachal Pradesh is
relatively a smaller State. That is why it
is a Union Territory and when an Agricul-
tural University is to be established, it is
sustained not only by the central assisrance
but the State Government has also to put
in its own resources. The budget resources
of the Himachal Pradesh Government,
naturally being limited, they will have some
difficulty. We have brought this to their
notice and at the same time, we have con-
veyed to them that as far as the Govern-
ment of India Is concerncd, as far as
my Ministry is concerned, as far as ICAR
is concerned, we will have have no objection
in separating and bringing Palampur Campus
completely under the jurisdiction of the
University which may be formed in
Himachal Pradesh, Now as to the point
that Himachal Pradesh should have one
agricultural university, onc academic univer-
sity—these are matters wnich have to be
considered in detail in consultativn with the
Himachal Pradesh Government. As far as
the principle is concerned, there should not
be any difficulty and if any hon. Member has
ony doubt in this matter, 1 wish it should
net be there,

SHRI SHRI CHAND GOYAL : Have
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you consulted the Himachal Pradesh
Government ?
SHRI ANNASAHIB SHINDE: We

are in consultation with them.

During the course of the discussion a
very important suggestion has come out—
that i< —associating students with the Boards
of the Universities. T very much appreciate
and consider that particularly association
of students with the academic institutions,
especially universities, is absolutely essential.
My difficulty comes because many of the
provisions of this Bill were drafted in consul-
tation with the respective State Governments.
For instance, there is a provision as to how
the Board of Haryana University should be
constituted, We have taken the advice of
the Haryana Government, Naturally, on
whatever advice they have given us, we have
drafted the provisions of the Bill on those
lines. Similarly, in the case of Punjab, on
the basis of the advice given to us by the
Punjab Government we have drafted the
provisions. Why have we done this?
There are certain sound reasons for this.
Had it not been the case of bifurcation of
the University, naturally this subject
would have been completely within the
jurisdiction of the State Government.
Therefore, we have given the highest impor-
tance to the desire of the State Government.
May I inform the House that as fas as this
matter of associating the students with these
bodies is concerned, I would say that the
ICAR will take it up with the State, | my-
self will takk it up with the State Govern-
ments and ICAR will take it up with all
the agricultural universities that students
must be associated with these bodies because
it is very necessary. ([aterruptions) 1 would
like to say that this aspect has not been
completely disregarded. If the hon. Member
sees Sec. 20--Student welfare. But this
aspect al<o has been Jooked after to some
extent by one of the provisions in the Bill.
But this may not be substituted for associat-
ing students.

Then it bas been also said ss to why
industrial house has been associated with it.
1 have said that it was on the advice given
by the Haryana Covernment that this pro-
vision is there. May I appeal to the good
sense of the House 7 Take the Agricultural
Engineering for instance. How c¢an yoy
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bifurcate the subject of agricultural engineer-
ing from the actual production process ?
I will say something because I know some-
thing of this subject. In this country our
academic life is completely isolated from
practical life and one of the weaknesses is
that, has been mentioned by Mr, Mahida,
the academic ceurses are not closely associat-
ed with practical life. That s the very
reason why agricultural univer ities have
been brought about and our attempt has
been 1o combine them. Therefore, universi-
ties are supposed to take up mnot only
research, education and extension and they
are supposed to involve the farmers in this
process. That if why the Pantnagar Agri-
cultural University, Ludhiana Agricultural
University snd some other agricultural
universities have come so much in the fore
front and they have been doing a good job.

Mr. Jyotirmoy Basu, unfortunately,
always wants to introduce politics in any
discussion. He asked as to what the univer-
sities have done. 1 wish he goes into these
matters. 1 would like him to go through
some of the literature as to how the agri-
cultural univeisities are contributing to the
development of agriculture. Recently, for
instance, the development of wheat and the
substantial! increase in wheat production has
come as a result of the contribution made
by the Indian Council of Agrlcultural
Research and Agricultural Universities. We
should not try to forget these things.

There have been some references to re-
search on cattle. ] quite agree thatina
University like that of Haryana where the
cattle wealth is so much, more cmphasis
should be laid on catlle development. We
welcome it.

There were some observations on broad
principles of how assests and liabilities have
been divided. 1 had earlier made some
obssevations on these.

SHRI SHRI CHAND GOYAL : What
about Himachal Pradesh and Chandigarh ?
He has not allocated their share.

SHRI ANNASAHIB SHINDE : For in
stance, in Punjab and Haryana, the broad
principles are on the basis of percentage of
population, number of blocks and cuhivable
area. That is how the ratio has been fixed
at 60 to 4°, Similarly in the case of
Himachal Pradesh, 1 can assure Shri Hem
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Raj that the decision of the Government will

not be arbitrary ; it will be based on princi-

ples and Himachal Pradesh will get due

justice,

I do not think I need go into further
details, This is a very welcome measure, |
am glad there has been near unanimity on
this, though there have been :ome discordant
note. Shri Goyal uonecessarily brought in
a resolution disapproving the Ordinance,

SHRI SHRI CHHAND GOYAL : Has he
touched any point which I had raised 7 He
was busy talking all the time when I was
speaking.

SHRI ANNASAHIB SHINDE: I do
not think there were any relevant points,

SHRI SHRI CHAND GOYAL : I will
raise them again.

SHRI ANNASAHIB SHINDE : Some
of these points can be discussed on the
Demands. I do not think the bifurcation
should be disapproved or deprecated. I
appeal to his good sense and ask him to
withdraw his resolution so that thls can be
passed with unanimity.

SHRI SHRT CHAND GOYAL: I am
rather sorry at the scant attention the
Minister has paid to my points  Here also
he tried to bring in politics and tried to
reply only to the points raised by members
of his own party and completely ignored
mioe though I was not even one per cent
irrelevant. I had raised only points which
had been high-lighted by an association of
Vice-Chancellors of agricultural universities
because on this occasion we could consider
the points, .g.. whether we are not golog to
pay proper attention to undergraduate teach-
ing, whether we are going to bring about
uniformity in the courses of study in the
grading system and in attendence require-
ments. But I am sorry when I was speaking,
he was talking to his friends and hence was
not able to reply to a single point raised
by me, or even to refer to any of them.
Which point in my speech does he consider
irrelevant ?

I raised the following points. 1 raised
the point of reducing the number of exams
in each subject in a tremester why are we
following the tremester system in agricultural
upiversities when semester sysiem s in vogue
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in other faculties 7 Then I raised the point
of medium of instruction, as there is a de-
mand that we should change from the
English medium to the regional languages.
1 said it is time we made a start with under-
graduate teaching and prepared proper
courses of study to switchover to regional
languages. 1 had raised the question of un-
cmployment of graduates coming out of
these universities and suggested the establish-
ment of bureaus...

MR. SPEAKER : May I ask......

ot firwam w1 : wsw WEIR, W
TF! Arar fwg | & waer fadw Far
g1 ot W FTw @, ag wag |
#fer W SR e §@ifag ) ag
wrg?

MR. SPEAKER : If hs goes on like
this, I will bave to warn him.

AN g A qg a1 gar @ 6
AT A OME | WR AT H =
TR T ) T A sar g1 4
Tg TR 7@ s Fwar

st fawww wi: "9 oA Ey
T 8, 98 ¥ |

MR. SPEAKER : Please sit down. I
am not going to tolerate it, I warn him for
the last time,

SHRI K. N, TIWARY : He should be
pamed.

MR. SPEAKER : You always ioter-
rupt the House, you interiupt the Chair.
What is this thing going on with you? 1
cannot tolerate any more, TE TY ¥WT A

wfew & ot e A E

oY feraem w1 ;i S SO
wfgw |

MR. SPEAKER : Do you know what I
was going to say ?
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SHRI SHIVA CHANDRA JHA : [ am
walking out.

Shri Shiva Chandra Jha then left the
House .

MR. SPEAKER : The sooner you go
the beiter, What 1ype of Member is he,
interrupting the Chair, asking the Chair also
oot to get up 7 1 really regret it. I hawve
warped him for the last time.

The Minister savs that the points raised
by you are not prevented by the Bill,
Because it does not come in the way of the
autonomy of the University, you may kindly
make it clear.

SHRI SHRI CHAND GOYAL : In the
beginning when 1 was speaking I explained
why I brought this motion of disapproval.
The reason is that this Bill is not creating
an Agricultural Univer ity for Himachal
Pradesh. Otherwise thiere wou'd have been
po occasion for my motion. So far as the
cieation of an Agricultural University for
Haryana is concerncd, this is certainly a
welcome measurc.  This is what I submitted
in the beginning and I pointed out that in
the case of Himachal Pradesh a University
is not being created because there is politics
in it. The factual position is that the campus
at Palampur is as highly developed as the
campus at Hissar, but since the Chiefl
Minister and other important members have
purchased huge farms in the Mabasu area,
they are not interested in developing that
centre into Univessity and they are interest-
ed in settiog up an Agricultural College at
Solan, This is being unfair to Kangra
District and to half of Himachal Pradesh
and this is why 1 made the noint that the
CGoveroment of India should have interfered
and seen that an Agricultural University was
set up in Himachal Pradesh also they were
doing in Haryana.

I raised points about amenities of staff,
e.g, housing, medical facilities, etc., how
are these irrelevant 7 I hardly believe in
making a point which is not ielevant to the
subject  He did not care 1o touch even a
single point and it is my honest conviction
that he was not at all paying any attention
to what I was saying. He was busy talking.
1 feel very much about it, that he has been
very unfair to me. that he has not touched
oven & single point of mine, Though I was
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the Mover of the Resolution, he referred to
points raised by other Members only as il I
did not make any point. This is not proper.
We expect that the Ministers should be fair
to everybody. They should deal with the
points raised by everybody. They should see
all Members with the same eye. He did not
mention evén my name,

MR SPEAKER : He is also justified
to a certain extent. I would request Mnisters
to make a note of the points raised, Even if
some points are very self-evident and neced
not be replied to, some sort of touching is
NECessary.

SHRI ANNASAHIB SHINDE : May 1
explain 7 In the beginning when I started
my speech, 1 said that a number of Mem-
bers—I did not name them—had made a
number of suggestions [ said that this was
because of their anxiety that Agricultural
Universities should b= effzctive instruments
for development of agriculture, elc.

As far as his basic polnt is coficerncd,
namely the formation of an  Agricultural
University for Himachal Pradesh, I have
dealt with it in detail. There were some
other details which, according to me, were
not relevant How is this Bill eoncerned
with the medium of instruction for in-
stance.

The University are competent to follow
any system ; we do not come in their way
because they are autonomous bodies. Because
you were pressing me that this should be
finished as early as possible and my col-
leagues were saying that we should complete
the Bill as early as possible and the House
bas also been sitting for & long time now,
I could not deal with all the points. Shri
Guyal should try to appreciate the diff-
culties and not unnecessarily misunderstand
me.

MR. SPEAKER : I think he is satisfied
now. I shall first put the statutory resolution
to the vote of the House. Then, there s
the amendment of Shri Jba for circulation
of the Bill for eliciting public opinion. Then
the motion for consideration will be put to
vote,

MR. SPEAKER : The questjon is :

“This House disapproves of the Har-
yana and Punjab Agricultural Universitics

Agr. Universities
Ordinance. 1970 (Ordinance No. 1 of
1970) promulgated by the President on
the 2nd February. 1970."

The Keso'ution way negatived,

MR. SPEAKER : The question js :

“That the Bill be circulrted for the
purpose of eliciting cpinion thercon by
the 30th April, 19 0. )

The mot.on wav negative.!.

MR. SPEAKER : The question is :

“That the Bill to provide for the
establishment of two independent Agri-
cultural U iversities in place of the Pun-
jab Agticuliural University constituted by
the Punjab Agricultural University Act,
1941 and for matters consequential on,
or connected with, the establishment of
‘hese independent Agricultural  Universi-
ties. b= taken into consideration.”

The motion was a.lopred.

MR. SPEAKER :

2 10 4 now,
these clauscs.

I shall put clauses
There are no amendments to

SHRI HEM RAJ: Day before yester-
day, 1 submitted some amendments.

MR. SPEAKER : They care after the
time fixed ; they came late. I am sorry. The
question is :

*“That clauses 2 to 4 stand part of the

Bill."”

The motion was adopted.

Clauses 2 to 4 wore added to the Bill.
Clause 5—(/ erritoriai Limits)

Amendmenis made :
Page 3, —
afrer line 14, inserr—
“Provided that un the establishment
of a University in the Union Terrltory
of Himachal Pradesh, the Punjab Agri-

cultural University shall cease to func-
tiom in the transferred territories.” (1)

Page 3, lioe 21,—
Jfor “transferred territories” substiture—

“Union Territories of Himachal
Pradesh.” (2)
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[Mr. Speaker]
Page 3, lines 23,—

Sor “Palampur™ substlture—

“Palampur, all research, training and
extension centres, and any other pro-
perty, of the Punjab Agricultural Uni-
versity locatrd in the said Union Terti-
tory.” (3)

(Shri Annasahib Shinde.)

MR. SPEAKER : The question is :

“That clauses S, as amended, stand
part of the Bill,

The motion was adopted.

Clause 5, as am“f;{fi was added to the

MR. SPEAKER : There are no amend-
ments to clauses 6 to 23. 1 shall put the
clauses. The question is :

“That clauses 6 to 23 stand part of
the Bill.”

The motion was adopred.
Clauses 6 tv 23 were added ro the Bill.

Clauses 24—(The Coileges)
Amendmems made :
Page 14,—
Jor line 23, substitute—
“f} until @ University is established
in the Union Territory of Hima-

chal Pradesh, the Agricultural
Collegs at Palampur ;

(g) such other colleges.” (4)
Page 14, line 26,—
Sfor 8" substitute *b" (5)
(Shri Annasahib o>hinde.'
MR. SPEAKER : The question is :

“That clause 24, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 24, as cmac‘ndcd , was added to lhe

Clauses 25 to 42 were odded 10 the Bili.

Clause 43— (setslement of unresoived
dispures.)

Amendments made :
Pegc 23, line 21,—
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for “'assets™ substitute—
transfer of assets™ (6)
Page 23, line 22,
after “‘Palampur” jngert—
“'or the research, training and exidi
sion centres, or property, of the Punjab

Agricultural University located in the
said Union Territory.” (7)

{as corrceted '

Page 23, line 23,—

after “College” insert—
“or centres’ (8)

(Shri Annasahb Shinde
MR. SPEAKER : The question is :

SHRI HEM RAJ : Sir, there is another
amendment which has been moved by Shri
Shinde. It is a substitute amendment.

MR. SPEAKER : That is carried.

(Interruption.y 1 am told that is a cor-
rection.

SHRI HEM RAJ : The real amendment
is now the substitule amendment,

MR. SPEAKER : That s oaoly a cor-
rection.

SHRI SHRI CHANID GOYAL : The
one that has been accepted nmow become
part of the clause.

MR. SPEAKER : There is nothing
wrong about it. (/mrerruption). There is the
corrigendum. It was corrected and then put
in., Sometimes it is rather misleading. You
all confuse me also.

Now, amendment 6, 7 and 8 are carried.
The question is :

“That clause 43, as amended, stand
part of the Bill.™

The motion was adopied.

Clause 43, as mg;d. was added fo the

s

Clanses 44 and 45 were added 10 the bi |j
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Clause 1, the Enacting Formula, the Now, the question is :
t’rmmbtc' and the Title were added to
the Bili. “That the Bill, as amended be
passed.”
SHRI ANNASAHIB SHINDE : Sir, 1
move : The motion was adopted.
“That the Bill, as amended, be
paseed.” 19.40 brs.
MR. SPEAKER : Motioo moved : The Lok Sabha then adjourned till
“That the Bill, as amended, be Eleven of the Clock on Monday, March 30,
passed.” 1970iChaigra 9, 1892 (Saka).
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